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(2025) 09 KAR CK 0538

In the Karnataka High Court, Principal Bench

Case No : Civil Contempt Petition No. 117 Of 2025

Girish APPELLANT

Vs

Dr. Manjunatha V & Ors. RESPONDENT

Date of Decision : 11-09-2025

Acts Referred:
Bharatiya Nagarik Suraksha Sanhita, 2023 — Section 483
Bharatiya Nyaya Sanhita, 2003 — Section 61(1), 115(2), 127(2), 308(2), 308(7), 
318(4), 351(2), 352

Citation : (2025) 09 KAR CK 0538

Hon'ble Judges : Mohammad Nawaz, J

Bench : Division Bench

Advocate : Pooja Kattimani, Rangaswamy R

Final Decision : Allowed

Judgement

Vibhu Bakhru, CJ

1. The complainant has filed the present complaint alleging willful disobedience
of the order dated 27.09.2022 passed by the learned Single Judge in
W.P.No.3387/2022 (LA-RES). The learned Single Judge had disposed of the said
petition without expressing any opinion on the merits of the case, but with a
direction to the respondents to consider the representation of the complainant,
within the stipulated period.

2. The learned counsel for the accused submits that the representation has been
considered and a petition has been filed under Section 77(2) read with Section
18 of the Right to Fair Compensation, Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013.

3. A copy of the memo enclosing the said petition, is also handed over to the
learned counsel for the complainant.

4. In view of the above, the complaint stands closed.
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5. Pending applications stand disposed of.
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